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.2. 

WHEREAS, lhe Comm,sston 1sfüed o Slolutory Drrechon lo oll SPCBs / DPCC in NCR 
l11,é'cto,n for oll currcnl / upcomlng C" &D nrojacls /õn plol oreo aquol to or greoler lnon 
!,00 �qLJ•JfC niete,s} ,n 11v Nohnnal e ir,Hol l�egion lo bo mondolortfy regrsterecJ oi the 
\,('b porlut oi thf' ,.,1pr1, ''"'· l'í.Bs l)P('(. Sucll s,les. m per lhe lorqel lo1d cJown tn 
�º"'t'rel••.ms•�" poI,c•, •SSll"d h· 11,, om•n s�10n for obcJlornonr of o,r pollulion ,n NCP
,,,No n?llll!H'!d ro registe, on lhe weh portal by 31,08.?022, upfood seff•C':lr 1if1r.otion o� 
,•,rx .,,, d ,n Duecllor, No I t nno cur,,,,nt prov1sion of lnstolfolion of webcom ond row 
cosi sensors to locihfole remole mo111lor1ng; 
WHEREAS the so,o c.onstrvchon /demollllon pro;ect s1fe w0s lnspecled on 19 1 1 2025 bv 
o• 1-,no Souod consl1luted by lhe Commission, lo verity the comphônce or Dire:clions/ 
Oroell 1ssued by lhe Córnrnission lróm fime lo time ond relevonr rutes/ reguJohons ond 

stolulo1y gu/de/ines in thís context, 
WHEREAS. orders for invok,ng Slage III oi t Me Groqed Re$ponse Acr1on Plon IGRAP) ,sSved 

oy 1ne Commissio,i 011 11.11 2025 we,e 1n rorce ai lhe 1,me oi inspec11on ot lhe uni1: 
WHEREAS. 11 -vos repc,r'ed of•cr 111e 1nspec t1on rhol, Plol s1.(c is more lhon 500 m> or1ci n·,"' 

pro;e._1 •� nor regisrered on the Web Porlot of HSPC!l which is o non-conform1ty lo the 
Comm,ssion s Díreclion doled J 1,06.2021 Fur1her dunng inspeclion. covenng oi 
conslrut1_ion moleríol wos nol observed oi ,füe. lt hos ciso been reported through o 
cornolo,nt dote'd 13,12.fois lhol desplle of enforcemenl of GRAP-111. highly dusr 
generottri.g oct,vít,es fike teveting of site lhrough J(iB & d1gging of fol.lndotfon were t>eing 
,mder1oken oi s1le on wh1ct� construc;tion'hos been done os reperled by Fly\ng Squod. 
l'urlhermore, 02 DG Seis of 250 KVA ;each were found non-compliont ond no oction hos 

1 

been ,n,\ioled which Is o violalion of Com�issipn's Direclion No. 76 doted 29.09.2023 /os 
ori,e"oeo'. 4owever bolh DG S.els were'found nqn.::operolionol during site v1s1l. 

WHEREAS, lqe tri•orc.emr;:111 los, Foic.r, cónst1k1led by tne Cornmiss1on vide Order dOied
08.01.2025. bosed on the reporl subm,lfed by lhe flying sqüod, exomine9 lhe mo Iler in
oe·o11 ,n its meetlog heJo on O:>. I? 2025: ., 
WHEREAS, dusl poltution frorf] cansfruchon �nd demolition octiviHes�s O moJor contributo, 
lowo•ds deterioratron Qf air qoohty 1n the NCR • ond toeis in !his cose ore opporent 
und1spuled onp explic;11, ti IS fell thol ÍSSUll)Q show cause notice 1ill be ·o mere empry 
formohty ond lil:elv lo defeol the very purpose of lhe oction being laken; 

.,.3/-

' 
17 <fi�. � êm"QR � ((ffl. thft. �. 6c1R'íq irrrf. � fàfflt-110001��: 011-23701213 1Í ·lfcT: coqrn.ett-moefcc@gov ln l 7" floor, Jo-,.,ahor_ Vyapor Bhowon (STC 8ultdlng), Totsto� Marg. N�w Detht-110001Tel.011-23701213, E-mail: CQgrn.ell-moefcc@gov.tn 
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Commission for Air Quality Management in 

National Capital Region and  

Adjoining Areas 

Closure Direction No. 794/C&D 

F. No. 16014/13/2021-MERD/C&D/CLOSURE/8549-54 

12th December, 2025 

To 

 Construction Site of Rajdarbar Iconic Venture Ltd. 

Khasra No. 446/1/1, 461, 465, 466 

Galleria Market Road,  

Nearby Hamilton Court Area, 

Sector 27, Gurugram-Haryana 

(Lat-28.467110, Long-77.087566) 

 
DIRECTION FOR CLOSURE UNDER SECTION 12 (2) (xi) OF 

THE COMMISSION FOR AIR QUALITY MANAGEMENT IN 

NATIONAL CAPITAL REGION AND ADJOINING AREAS 

ACT, 2021 

 
WHEREAS, the Commission for Air Quality Management in 

National Capital Region and Adjoining Areas Act, 2021 

empowers the Commission to take all such measures and issue 

directions as it deems necessary or expedient for the purpose of 

protecting and improving the quality of the air in the National 

Capital Region and Adjoining Areas: 
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WHEREAS, the Commission, from time to time, has issued 

directions in respect of measures to abate air pollution in the 

National Capital Region including directions for strict compliance 

of air pollution control laws in force: 

WHEREAS, there is a need for effective control of air pollution in 

wake of the deteriorating air quality scenario in NCR and 

compelling urgency to prevent further deterioration of air quality 

in the NCR: 

WHEREAS, Construction and Demolition Waste Management 

Rules, 2016 were issued by the MoEFCC related to proper 

management of waste resulting from construction, re-modeling, 

repair and demolition of any civil structure, by individual or 

organization or authority generating construction and demolition 

waste such as building materials, debris, rubble etc. including 

proper environment friendly transportation thereof: 

WHEREAS, the CPCB in 2017 had also issued detailed guidelines 

for control and mitigation measures in various Construction & 

Demolition related activities, including handling (loading/ 

unloading) construction material and Construction & Demolition 

Waste: 

WHEREAS, the Commission issued a Statutory Direction to all 

SPCBs/ DPCC in NCR directing for all current/ upcoming C&D 

projects (on plot area equal to or greater than 500 square meters) 

in the National Capital Region to be mandatorily registered at the 

web portal of the respective SPCBs/ DPCC. Such sites, as per the 

target laid down in comprehensive policy issued by the 
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Commission for abatement of air pollution in NCR, were required 

to register on the web portal by 31.08.2022, upload self-

certification as stipulated in Direction No. 11 and current provision 

of installation of webcam and low cost sensors to facilitate remote 

monitoring: 

 
WHEREAS, the said construction/ demolition project site was 

inspected on 19.11.2025 by a Flying Squad constituted by the 

Commission, to verify the compliance of Directions/ Orders issued 

by the Commission from time to time and relevant rules/ 

regulations and statutory guidelines in this context: 

 
WHEREAS, orders for invoking Stage III of the Graded Response 

Action Plan (GRAP) issued by the Commission on 11.11.2025 

were in force at the time of inspection of the unit: 

 
WHEREAS, it was reported after the inspection that, Plot size is 

more than 500 m2 and the project is not registered on the Web 

Portal of HSPCB which is a non-conformity to the Commission’s 

Direction dated 11.06.2021. Further, during inspection, covering 

of construction material was not observed at site. It has also been 

reported through a complaint dated 13.12.2025 that despite of 

enforcement of GRAP-III, highly dust generating activities like 

levelling of site through JCB & digging of foundation were being 

undertaken at site on which construction has been done as reported 

by Flying Squad. Furthermore, 02 DG Sets of 250 KVA each were 

found non-compliant and no action has been initiated which is a 

violation of Commission’s Direction No. 76 dated 29.09.2023 (as 

amended). However, both DG Sets were found non-operational 

during site visit. 
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WHEREAS, the Enforcement Task Force constituted by the 

Commission vide order dated 08.01.2025, based on the report 

submitted by the flying squad, examined the matter in detail in its 

meeting held on 05.12.2025: 

WHEREAS, dust pollution from construction and demolition 

activities is a major contributor towards deterioration of air quality 

in the NCR and facts in this case are apparent, undisputed and 

explicit, it is felt that issuing show cause notice will be a mere 

empty formality and likely to defeat the very purpose of the action 

being taken: 

WHEREAS, in wake of the concerns on Air Quality in the NCR, 

immediate preventive & corrective actions are essential in such 

cases to prevent deterioration of air quality in the larger public 

interest and therefore the Enforcement Task Force decided to order 

closure of the unit, till further orders and take legal action. 

NOW, THEREFORE, in view of the above and in exercise of the 

powers of the Commission by the Enforcement Task Force, under 

Section 12(2)(xi) of the Act, read with explanation, the following 

directions are issued to the said unit for strict compliance: 

1. The Project Proponent shall immediately close down all

activities/ operations related to construction at above said

site on receipt of this Direction.

2. The Project Proponent shall immediately thereafter report

the closure of the work at the project site to the Commission

and Haryana State Pollution Control Board (HSPCB).
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3. The Project Proponent, under no circumstances, shall 

resume the construction/ demolition activities at the site 

without a prior permission and an order of resumption from 

the Commission. 

 
4. The UHBVNL shall, on receipt of this closure direction 

shall immediately initiate action towards temporary 

disconnection of electrical power supply to the site/ unit and 

report the same to the HSPCB, project proponent and the 

Commission, at the earliest but not later than 3 days after 

the issue of this Direction. 

 
5. In case of failure in compliance with the above directions, 

the Commission will be constrained to initiate appropriate 

action, in accordance with provisions under the 

Commission for Air Quality Management in National 

Capital Region and Adjoining Areas Act, 2021 and other 

relevant laws. 

 
6. For consideration of resumption of construction activities at 

the site, the following needs to be complied with: 

(i) After taking due corrective and preventive measures 

in respect of the non-compliances/ violations as noted 

in the closure direction, the project proponent shall 

report the same to the Regional Officer, Gurugram of 

the Haryana State Pollution Control Board, also 

under advise to the headquarter office of the HSPCB. 
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(ii) The Regional Officer, HSPCB shall thereafter verify 

the corrective and preventive measures initiated by 

the unit/project proponent and submit a report in this 

context to the HSPCB headquarter office along with 

a recommendation for levying of EC charges, as per 

extant guidelines duly taking cognizance of Standard 

Schedule for EC charges issued by the Commission 

vide order dated 01.01.2025 & 05.06.2025. 

 
(iii) The HSPCB shall review the report of the Regional 

Officer in this context to ascertain effectiveness of 

actions initiated for compliance, levy appropriate EC 

charges on the project/ unit and realize the same, from 

the proponent. A recommendation towards 

resumption of activities at the site/ industrial unit etc. 

may be made to the Commission by the HQ office of 

the HSPCB. 

 
(iv) The Project Proponent shall also report compliance of 

all the requisites as above to the Commission, in the 

form of an affidavit. The indicative procedure and 

guidelines for processing of the cases for resumption, 

including the format for the affidavit may be accessed 

from the Commission’s website www.cagm.nic.in >> 

Closures/ Resumptions >> GUIDELINES FOR 

RESUMPTION OF OPERATIONS IN CLOSED 

UNITS. 

 
(v) In exercise of powers of the Commission under 

Section 14 of the Act, the Member Secretary, HSPCB 

shall also initiate action for prosecution under Section 
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14 of the Commission for Air Quality Management in 

National Capital Region and Adjoining Areas Act, 

2021 against the said unit. 

Sd/- 

(Tapan Kumar Pithode) 

Member-Secretary 

Copy for information and ensuring immediate compliance to: 

1. The Member Secretary, HSPCB

2. The Managing Director, DHBVNL for immediate

disconnection of power supply of the project proponent

3. The Deputy Commissioner, Gurugram to ensure closure

including disconnection of power and water supply etc.

Copy to: 

Sh. Ajay Kumar SC ‘B’, CPCB 

Copy for information to: 

Chairman, CPCB 

Sd/- (Amit Kumar) 

Under Secretary 

//TRUE TYPED COPY// 
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18/01/26, 8:13 PMGmail - Advance Service | OA No. 285 of 2025, Shiv Kumar Dubey v Union of India & Ors
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AGARWAL MALLIKA <mallika.agarwal5@gmail.com>

Advance Service | OA No. 285 of 2025, Shiv Kumar Dubey v Union of India &
Ors
1 message

AGARWAL MALLIKA <mallika.agarwal5@gmail.com> Sun, Jan 18, 2026 at 8:13 PM
To: ccb.cpcb@nic.in, hqhspcb@hspcb.org.in, hspcbrogrn@gmail.com, hspcbrogrs@gmail.com, caqm-ncr@gov.in,
cmc@mcg.gov.in, rkhuranalegal@gmail.com, Abhishek atrey <abhishekatrey@gmail.com>,
contact.del@satramdass.com
Cc: Daksh Kadian <advdakshkadian@gmail.com>

Dear all, 

Please find attached a copy of the miscellaneous document(s) that is being filed in the above-captioned matter. 

Regards 
Mallika Agarwal 
Advocate for the Applicant 
+91-8800139391

Filing Version_MD_CAQM Notice .pdf
1561K
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